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 Title:  Statements  correcting  reply  to  Unstarred  Question  No.  846  dated  01.03.2016  regarding  'naga  accordਂ  and  unstarred  question  no.  1639  dated
 08.03.2016  regarding  'enemy  property’.

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF  HOME  AFFAIRS  (SHRI  KIREN  RIJIJU):  I  beg  to  make  the  following  statements:-

 1.  Correcting  the  reply  given  on  01.03.2016  to  Unstarred  Question  No.  846  (Hindi  version  only)  asked  by  Shri  Mullappally  Ramachandran,  ७.  रि,
 regarding  'Naga  Accord."

 लोक  सभा  sictRifepa  wot  संख्या  846  के  संबंध  में  दिनांक  1.3.2016  को  दिए  गए  उत्तर  के  स्थान  पर  निम्नलिखित  पूतिस्थापित  किया  जाएगा:

 उत्तर  दिये  अए  प्र््  का  के  लिए
 भाग

 (क)  और  (रत):  (क)  और  (ख)!  भारत  सरकार  ने  हाल  के
 aul में  किसी  नागा  समझौते  पर  हस्ताक्षर
 नहीं  किए  हैं।  दिनांक  3  अगस्त  2015  को
 एक  ढांचागत  समझौते  पर  हस्ताक्षर  किए  गए
 थे।  इसमें  विस्तृत  सिद्धांत  दिए  गए  हैं,  जिसके
 अनुसार  अंतिम  समझौता  किया  जाएठा
 अंतिम  समझौता  करने  से  पूर्व  सभी  पुराविद
 राज्य  सरकारों  से  परामर्श  किया  जाएठा,

 (ग)  और  (घ)

 (क)  और  (ख):  नागा  मुद्दे का  समाधान
 करने  की  दिशा  में,  भारत  सरकार  ने
 दिनांक  3  अगस्त  2015  को  एक  ढांचागत
 समझौते  पर  हस्ताक्षर  किए  28  इसमें

 अनुसार  अंतिम  समझाता  किया  जाएठा
 अंतिम  समझौता  करने  से  पूर्व  सभी  प्रभावित
 राज्य  सरकारों  से  परामर्श  किया  जाएवा

 [Placed  in  Library,  See  No.  LT  4409/16/16]

 2.  Correcting  the  reply  given  on  08.03.2016  to  Unstarred  Question  No.  1639  (English  and  Hindi  versions)  asked  by  Shri  (6  Venkatesh  Babu.,  M.P,
 regarding  ‘Enemy  Property’.

 In  reply  to  Lok  Sabha  Unstarred  Question  No.  1639  answered  on  08.03.2016  ,  following  would  be  substituted:

 Sl.  No.  Reference  For  Read
 1.  Page  1  of  Annexure  -I  of  answer,  |  10,43,390.00  |  1,04,339.00

 total  estimated  value

 Reasons  for  delay:

 The  aforesaid  mistake  was  detected  by  the  Ministry  of  Home  Affairs  on  8th  March  2016  itself  after  the  reply  was  laid  on  the  Table  of  the  House.

 [Placed  in  Library,  See  No.  LT  4410/16/16]


